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"In accordance with the provisions of 
Rule 96 of the Rules of Procedure and 
Conduct of Business in Lok Sabha, I am 
directed to enclose herewith a copy of the 
Appropriation (Railways) No. 2 Bill, 1963, 
as passed by Lok Sabha at its sitting held on 
the 13th March, 1963. 

2. The Speaker has certified that this Bill 
is a Money Bill within the meaning of 
article 110 of the Constitution of India." 

Sir, I lay the Bill on the Table. 

THE AGRICULTURAL   REFINANCE 
CORPORATION      BILL,     1963— 

continued. 

MR. CHAIRMAN: Mr. Venkateswar Rao 
was speaking on this Bill yesterday. 

SHRI N. VENKATESWARA RAO (Andhra 
Pradesh): Mr. Chairman, Sir, as I was saying 
yesterday before the House rose for lunch, it is 
highly desirable that the term "agriculture" in 
clause 2 of the Bill should include tea and 
coffee plantations. In case a narrow view is 
not taken of the term "agriculture", it certainly 
includes not only tea and coffee plantations 
but also all others such as rubber and cashew 
nut. What I, therefore, wish, Sir, is that the 
Government should make it clear that the term 
"agriculture" in this particular clause is used 
in its widest sense. 

[THE DEPUTY CHAIRMAN in the Chair] 

Now, Madam the Economic Survey for 
1962-63 indicates that while there was a 
bumper crop of raw jute and the produc;ion of 
groundnuts was also higher, the production of 
sugarcane and cotton had decreased. The 
report also states that excepting jute and 
vanaspati, the production of some of our 
agriculture-based industries such as tea, coffee 
and sugar has either gone down or is stagnant. 
For meeting this situation it is, I need hardly 
say, essential that tea and coffee plantations 
should be given adequate facili-1295 R.S.D.— 

ties not only to stem the present decline in 
their production but also to achieve further 
development. In a majority of cases tea and 
coffee plantations are, no doubt run by people 
with enough capital resources and credit 
facilities through normal channels. But it is 
desirable that new plantations are encouraged 
for it would help us to earn more of the much 
needed foreign currency. Speaking of my own 
State, Andhra Pradesh, it has some areas 
which are suitable for tea and coffee 
plantations—I refer in particular to Aruku 
Valley—and these can be brought under tea 
and coffee plantations provided enough credit 
facilities are made available. 

Madam, I find that in our discussion of this 
Bill as also of some other Bills, whenever a 
reference is made to officials, hon. Members 
of the opposition groups invariably associate 
them as a class with such heinous crimes as 
corruption, bribery and nepotism. These 
groups may one day become opposition 
parties. A day may also come—which I do not 
naturally wish for—when one of these 
opposition parties may come to form the Gov-
ernment. If such a thing happens, it would be 
very necessary for that party to enlist the 
whole-hearted co-opera-tion of the officials. 
How could they do it if they go on accusing 
day in and day out the officials as a class of 
every possible crime that they could think of? 
In following this short sighted policy they are, 
I believe, jeopardising the chances of success 
of the Government when they come to form 
one such. Moreover, taking human psychology 
into consideration, it should be conceded that 
if you go on accusing any particular class of 
corruption, bribery, nepotism and all such 
things, even those that are honest amongst 
them may come to feel as to why they should 
not reap the benefit of being immoral when 
they are in any case being accused of being 
immoral. So, I think from that point of view 
the attitude of the opposition groups is not in 
the best interests of either themselves or of the 
country. 
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THE DEPUTY CHAIRMAN: Yesterday you 
had said that you wanted a moment.   Please 
finish. 

SHRI N. VENKATESWARA RAO: I would 
not take more time of the House, Madam, but 
I would like to draw the attention of the 
Government to the need of providing even 
short-term credit on a more liberal basis. We 
find from the Economic Survey of 1962-63 
that Government has thought that it is very 
necessary in the interests of encouraging 
further production that a minimum 
procurement price should be fixed for rice. 
Accordingly they have fixed for the common 
varieties of rice Rs. 15. to Rs. 17.37 per 
maund as the procurement price. This is a 
correct step, a very welcome step. But I find 
that because the Reserve Bank has put some 
stringent restrictions on short-term credit, the 
prevailing prices of rice are much lower in my 
State, Andhra Pradesh, than the procurement 
prices, and so the peasants are not able to get 
even the procurement price. I therefore plead 
that it is very essential that this matter should 
be looked into, and the Reserve Bank should 
be instructed that they should take a more 
liberal view about short-term credit. 
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"(i) a central land mortagage bank or a 
State co-operative bank or a scheduled 
bank, being in each case a shareholder of 
the Corporation; and 

(ii) a co-operative society (other than a 
central land-mortgage bank or a State co-
operative bank) approved by the Reserve 
Bank in this behalf;" 
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"(i) a central land mortgage bank or a 
State cooperative bank or a scheduled 
bank, being in each case a share-holder 
of the Corporation; and 

(ii) a co-operative society (other than a 
central land mortgage bank or a State co-
operative bank) approved by the Reserve 
Banking in this behalf;". 
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SHRI JOSEPH MATHEN (Kerala): Madam 
Deputy Chairman, I support this Bill which 
envisages the formation of an institution to 
extend medium and long-term loans to the 
agriculturists.   Hitherto this Government and 

the Planning Commission have been thinking 
about only the annuals and bi-annuals that are 
cultivated by the agriculturists of this country, 
and whatever loans they had been extending 
during the last fifteen years to the 
agriculturists were meant only for the 
development of crops that could be developed 
within one or two years. Madam, this Bill 
envisages the formation of an institution 
which may be able to extend long-term loans 
for the cultivation of cocoanut, arecanut, pep-
per, cashew and such other crops, which had 
been a long felt need of this country, and the 
agriculturists who are engaged in the 
cultivation of these crops had all the time been 
complaining that they were ignored by thi9 
Government and the Planning Commission, 
Now, at least we have had a chance to 
organise this institution to see that every 
possible assistance ia given for the 
development of the perennial crops of our 
country. 

- Most often whenever an all-India decision is 
taken with regard to the development of 
industry or agriculture, the all-India pattern 
generally ignored the particular features of the 
various States and the particular types of 
industry and agriculture that are existing in the 
various parts of this country. That was the 
reason why all these fifteen years we could not 
give ample assistance to perennial crops that 
require long-term assistance from the 
Government and other financing institutions. 
Now, this Agricultural Refinance Corporation, 
which is having sufficient powers to instruct 
the Agricultural financing institutions in this 
country to formulate their policies, as to which 
agriculturists and how the loans are to be 
sanctioned, will please remember, when they 
formulate the rules, that ample provision is 
made to grant sufficiently long-term loans to 
those crops that are to be developed in this 
country. Now, cocoanut cultivation generally 
requires loans up to, say, fifteen years—for the 
development of cocoanut plantations. At 
present, the short-term and the medium-term 
loans that are given    to the agricul- 
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turists of this country are be paid back within 
one or two years. For the cocoanut cultivator 
the loan should be given for at least ten years 
so that he may be able to develop this 
plantation and get sufficient yield before he is 
asked to repay the loan to the financing 
institutions. Generally, cocoanut cultivation 
gives yield only after ten years, ten years after 
the cultivation is started. Only after ten years 
the cocoanut cultivator should be asked to 
repay the loan and that too, say, in five equal 
instalments, whatever may be the amount that 
he had received as loan for cocoanut 
cultivation. In the same way the arecanut, the 
pepper and the cashew cultivators also require 
loans up to a term of ten years. Then only we 
may be able to assist them. If they are asked to 
repay at an earlier period, they will have to 
beg or borrow from their neighbours, and the 
intention of giving this loan for development 
will be defeated if we insist on earlier 
repayment. 

Now, some of the Members had been 
questioning the control that is intended over 
this institution by the Reserve Bank and the 
Central Government and the nomination of the 
members by the Government and the Reserve 
Bank. Madam, for such financial institutions, 
accoring to me the maximum possible 
supervision and checking and control should 
be maintained so that corruption and 
malpractices may be avoided. According to 
me, such institutions should be liberal in 
extending assistance to cultivators and should 
follow the strictest possible rules and 
regulations so that we may avoid, to the 
maximum possible extent, corruption and 
malpractices. 

Thank you, Madam. 
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THE DEPUTY CHAIRMAN: You can 
continue in the after noon. The House stands 
adjourned till 2.30 P.M. 

The House then   adjourned for 
lunch at one of the clock. 

The House reassembled after lunch at half 
past two of the clock, THE VICE-CHAIRMAN 
(SHRI AKBAR ALI KHAN) in the Chair. 
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"12. No person shall be a director who— 
(d) is or has been convicted of any 

offence which, in the opinion of the Central 
Government involves moral turpitude." 

 
"Notwithstanding anything to the 

contrary contained in any agreement, the 
Corporation may, by notice in writing, 
require any eligible institution to which it 
has granted any loan or advance to 
discharge forthwith in full its liabilities to 
the Corporation." 

(c) 11 there is a    reasonable    ap- 
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prehension that the eligible institution is 
unable to pay its debts or that proceedings 
for liquidation may be commenced in 
respect   thereof;" 

"(d) if for any reason it is necessary to do 
so to protect the interests of the 
Corporation." 

THE DEPUTY MINISTER IN TH* 
MINISTRY OF FINANCE (SHRI B. R. 
BHAGAT): Mr. Vice-Chairman, in bits and 
parts, the House has been discu*-sing this 
measure for over 3 days and a number of hon. 
Members have chosen to participate in this 
debate. I am very grateful to all of them who 
have given very valuable support to this 
much-needed measure. Some of the hon. 
Members have chosen to criticise some 
aspects of it. I am grateful to them also but I 
must point out to them that some of the 
criticisms, although they were very small in 
number, were rather beside the point or 
misconceived. 

The hon. Member from the Punjab asked: 
'What is the use of"such an institution when 
lots of monies are wasted in agriculture. What 
happened in the Punjab when canals were 
dug? Nothing happened.' Similarly, he cited 
the acts of omission and commission of the 
Punjab Agriculture Department and said: 
*You are adding another burden to it.' I think 
it is hardly relevant to this Bill because;, as I 
had explained in my speech while movinsr the 
motion, this has h»e» brought to fill in an 
important link which was missing in the rural 
sector or in providing credit for the primary 
development of agriculture which is the vital 
need of the country because so far, the short-
term requirement of the farmer is met by the 
co-operative credits. The medium-term 
requirement is met by the land mortgage 
banks by credit of a certain nature. The term 
credit over a longer period particularly for 
progressive agriculture implies credit for 
reclaiming vast areas of land in any particular 
part of the country, much more so when we 
are having so many river valley schemes—
and there are large tracts which can be 
developed and they cannot be developed 
either because the co-operative societies of the 
farmers do nit have adequate resources or the 
land mortgage banks, although they give 
medium-term or longer-term advances, do not 
have enough resources to meet the demands 
for the devalop- 
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[Shri B. R. Bhagat.] ment of the particular 
area. So, for such large areas, either for 
reclamation or soil conservation or progressive 
farming and development, it is necessary that 
such an institution should be created which 
could cater to the needs of long-term finance 
of a substantial nature. That is the main point. 
Therefore, to link it up with any other thing 
that either some money may have been wasted, 
according to the hon. Member from Punjab, in 
canals or that dairies have not been run 
properly or the milk produced from the dairies 
may have been consumed in the urban areas 
and lot in the rural areasi to bring all those 
issues is, according to me, hardly germane to 
the subject-matter of this Bill. 

Then a point was made, although very 
important but not very relevant to the present 
scope of the discussion, about giving price 
support to the farmers. The hon. Member made 
a very eloquent and informed speech on this 
measure and raised certain vital points about 
the nature of this measure. He compared the 
conditions in Japan to India and he said that 
there had been a phenomenal progress in Japan 
in agriculture, resulting in making the Japanese 
economy a surplus one in agriculture because 
price support was given to the farmers there 
and a lot of credit was provided and that we 
were not doing anything in this respect. He 
asked, why are we not doing anything? It is 
true that the Japanese economy has developed 
and we know all about it, but it is not true that 
we have not been giving the question of price 
support or the question of adequate price to the 
farmers, adequate consideration. That is not 
true because even the Economic Survey of 
1962-63, this present one, on page 11, 
paragraph 3"7 says as follows. I do not want to 
read the whole of the paragraph. It speaks of a 
minimum price for wheat and says that prices 
ranging from Rs. 12 to Rs. 14 per maund were 
fixed in March, 1962, also that there waa   little 
danger of   the 

price of rice falling to an unduly low level and 
that procurement prices for rice ranging "from 
Rs. 15 to Rs. 17:37 per maund had been fixed. 
Similarly, the ceiling prices for cotton of a 
particular variety had also been increased by 15 
per cent and so on, in other cases also.   My 
main point is that this question is also   being   
looked into.     The Third Five Year Plan 
provides for it and in other things also we have 
given adequate thought and laid emphasis on 
the fact that the farmers who produce our 
agricultural commodities and who are trying to 
do their best to increase agricultural production 
do get an adequate price for their produce and 
for this efforts are being made to see that prices 
do not go down very badly, resulting in a set-
back to the rural economy and ultimately a 
reduction in our agricultural    production.   So, 
this    is being taken care of.   It may be that we 
are not in a position to do it adequately and  
cover every     farmer  as the Japanese 
Government is able to do. That is for the simple    
reason    that there agriculture ajnd industry     
are linked up together and their progress and 
productivity being     phenomenal and very 
high, in Japan they    have been able to cover all 
the farmers and meet all their needs.   Our    
economy being comparatively a little backward 
and our problems being much larger than those 
of the Japanese farmers, we are not able to 
cover the    same ground that they have done.   
But we are very much on the right lines and we 
are going along those lines.    We are also 
taking steps to provide credit facilities to the 
farmers and develop various     institutions    for    
providing various types of credit and we    are 
also going ahead rapidly. 

A point was raised by the hon. Member, 
Shri Bhupesh Gupta, about rural indebtedness 
and he also referred to some other matters. 
Actually that is not exactly relevant here. But 
for the benefit of the hon. Member I may here 
say that it is not as if there is a single 
institution for providing help and sustenance 
to the farmers in 
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terms    of credit.   Actually the Third Plan 
provides the targets for various types   of  
credit.   Short-term     credit, that is to say, 
credit provided by the co-operative societies is 
to be raised to Rs. 420  crores.   The House will    
remember that in the past this figure has not by 
any means been very large, if you compare the 
present figuife with those for the last ten years, 
when the First Plan got into stride.   The short-
term credit provided by    cooperative societies 
then was only Rs. 20 crores. Today it has come 
to the figure of Rs. 220 crores, that if to   say, 
ten   times what it was, and in the next    three 
years we want to raise it to Rs. 420 crores.      
Similarly,   in the   case     of medium-term 
loans we want to raise the amount to Rs. 110 
crores and that for long-term credit or loans to   
Rs. 150  crores.   So  all together, in     ten years 
we want to raise the credit provided to the 
farmers   from a    small figure of   Rs. 20   
crores   to a    much larger    figure,    through     
institutions. True,  they  were  getting  their  
credit from    usurious   money-lenders   who 
charged a very high rate of    interest and that 
was an   instrument of   exploitation.   So, these 
institutions have come to give the farmers 
institutional credit and all    together the sum 
will come to about Rs. 700 crores in    the next 
3 years. Though this is a considerable step it is 
not very large, when compared to the needs. But 
the difficulty is that we have to prepare   the 
rural economy to receive the aid, we have to 
create the cooperative structure more and more.     
It is not only a question of the quantum of aid 
that the Government or the Reserve Bank is 
able to provide or advance.   It is also necessary 
to see that the institutional structure is ready so 
that they can receive the aid that is being given. 
So, we are working a both ends in this respect. 

Then the hon. Member asked: What about 
the State Bank? What has the State Bank done 
in this respect? For his benefit I would like to 
point out that if he were to go through the 
monthly bulletin of the Reserve Bank 

•of India, on pages 1783 and 1785 he would 
see what the State Bank has done in this 
direction. Over 453 branches of the State Bank 
of India and its subsidiaries had been opened 
in recent years in what may be called rural 
area3 or semi-rural areas. They have been 
providing credit to the farmers and to the other 
persons concerned in the rural economy. He 
asked why we were trying to cover the 
scheduled banks also. The only idea is that we 
want to cover the scheduled banks to the 
extent that they provide finance to the rural 
areas. Each scheme, if it is reasonable and 
good, will be financed hy this Refinance 
Corporation and that is why the scheduled 
banks also are covered. 

Another hon. Member wanted to know 
whether plantations would be covered or not 
as there was no specific mention of 
plantations. The definition of agriculture 
includes fisheries and all that but plantation is 
not there this is what he said. It is quite ob-
vious, Sir, that plantation is included because 
plantation is part of agriculture, raising of 
crop, whether it is a cash crop or a food crop 
or like tea or coffee. It is very much there and 
to the extent it is an agricultural operation, it 
will be covered. The hon. Member also 
questioned the idea of calling this Bill a 
Refinance Corporation Bill instead of directly 
calling it a Finance Corporation Bill. 

SHRI V. M. CHORDIA: You have a 
negative approach. I said that this should be 
called a Finance Corporation, not a Refinance 
Corporation and this could do refinancing 
also. 

SHRI B. R. BHAGAT: He said this because 
there is provision in clause 22 for giving direct 
assistance to certain eligible institutions. This is 
missing the point because this is a very minor 
and an enabling clause which will be used in a 
very exceptional case and that also in regard to 
the co-operative field. The normal practice of 
assis-i tance under this scheme would be re-I  
financing not    direct    financing    but 
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power has been taken under clause 22 to give 
direct assistance to important and eligible 
institutions. This, however, is merely an 
enabling clause and the normal or the general 
pattern would be refinancing and, therefore, to 
change the name would not be very desirable. 

Mr. Avinashilingam Chettiar said that the 
rate of interest charged from the cultivators 
was very high. He referred obviously to the 
rate of interest charged by the co-operatives 
because under the various State laws, e.g., the 
Moneylenders' Acts or the Usurious loans Act, 
the State Governments take care of the high 
rate of interest but so far as the co-operatives 
are concerned, if he will see the figures, he 
will find that usually the rate of interest varies 
from State to State and it ranges from six to 
seven per cent and in some states it is nine per 
cent. The co-operative banks get their loans at 
two per cent, less than the bank rate or 
something like that and the rates might, as a 
result of the rise in the bank rate, go up a little. 
However, generally, the figure varies between 
eight to nine per cent and, therefore, the rate 
of interest cannot be said to be very high. 

These are some of the points that have been 
made and I have tried to meet them and I want 
to emphasise in the end that this Bill has been 
brought forward to fill in a very important need 
and it is our hope that the cor- ( poration wiTT 
play a useful part. It has been said in this 
connection that it should be efficiently managed 
and one of the things said is that the Board of 
Management of this Refinance Corporation is 
very much officialised and that there is no 
representation given to the farmers. That is not 
true. It may be that today it is a little more 
officialised because in the beginning, in its 
infancy, all the money is provided by the 
Reserve Bank and, therefore, the Reserve Bank 
has got to have a say in the management but 
there are to be three nominations by the Central 

Government and it is our intention to nominate 
one reperesentative of the Agriculture 
Ministry, one from the Department of Co-
operation and the third from the Department of 
Economic Affairs. 

SHRI BHUPESH GUPTA. (West Bengal):   
What type of agriculturist? 

SHRI B. R. BHAGAT: I am coming to that. 
I concede the point that the Board today is too 
much officialised but it is our hope, for the 
future, as the Corporation comes to function to 
bring in more and more the non-official 
element. That is our intention but to begin 
with we want the officials so that they can 
manage this thing well and it is our hope that 
the Corporation will get a good start and soon 
not only will it be able to make the credit 
available for the poor but will reach the 
ultimate target of Rs. 500 crores which is 
provided in this Bill. 

SHRI BHUPESH GUPTA: I want to know 
what type of agriculturists will be appointed 
because, if you look at the Rajya Sabha Who's 
who and the Lok Sabha Who's who, you will 
find that many gentlemen are described as 
agriculturists but you know that many of them 
are very big landlords and some of them may 
have been petty rulers. Are we meaning that 
sort of agriculturists? 

THE VICE-CHAIRMAN (SHRI AKBAR ALI 
KHAN): He has given the. assurance   .   .   . 

SHRI BHUPESH GUPTA: What type of an 
agriculturist will   he be? 

THE VICE-CHAIRMAN (SHRI AKBAR ALI 
KHAN) : What type of agriculturist do you 
envisage? 

SHRI BHUPESH GUPTA: Keeping in view 
the big landlords who also call themselves as 
agriculturists. 
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SHRI B. R. BHAGAT: As I said just now, 

three representatives of three Departments will 
he nominated and one will belong to the 
Ministry of Agriculture but, as I said, the 
entire scheme of the co-operatives has got to 
be strengthened, the cooperative land 
mortgage banks and others and the 
agriculturist that we would be nominating in 
the future would be an agriculturist in the 
progressive sense of the term. 

SHRI BHUPESH GUPTA: What is the 
progressive sense of the term? 

THE VICE-CHAIRMAN (SHRI AKBAR ALI 
KHAN) ; A real agriculturist who cultivates. 

SHRI BHUPESH GUPTA: Who tills the 
land? 

SHRI B, R. BHAGAT: Landlord is Bot an 
agriculturist. 

SHRI BHUPESH GUPTA: I will confront 
you. Will an agriculturist who will go on the 
Board be one who actually tills the soil by his 
own hand? Otherwise, I would not call him as 
an agriculturist. 

THE     VICE-CHAIRMAN (SHRI 
AKBAR ALI KHAN) :  The question   is: 

"That the Bill to provide for the 
establishment of a Corporation foi granting 
medium and long term •credit by way of 
refinance or otherwise, for the development 
of agriculture and for other matters con-
nected therewith or incidental thereto, as 
passed by the Lok Sabha, be taken into 
consideration " 

The motion was adopted. 

3 P. M. 

THE VICE-CHAIRMAN (SHRI AKBAR ALI 
KHAN) : We shall now take up the clause by 
clause consideration of the Bill. 

Clauses.   -   -   > 

SHRI BHUPESH GUPTA: On a point of 
order, Sir. Now, it is 3 o'clock and we have to 
start the discussion on the Report of the Indian 
Refineries. 

THE VICE-CHAIRMAN (SHRI AKBAR ALI 
KHAN) : In two minutes we will finish. 

SHRI BHUPESH GUPTA: Then you have 
to ask for the leave of the House. 

SHRI M. P. BHARGAVA (Uttar Pradesh) : 
Sir, I propose that the Bill be continued, and I 
will put the motion. I move; 

"That the debate on the Bill   be 
continued". 

The question was put and the motion was 
adopted. 

SHRI BHUPESH GUPTA: Now it is all in 
order. Thank you. 

Clauses 2 to 47, the First Schedule and the 
Second Schedule were added to the Bill. 

Clause 1, the Enacting Formula and the 
Title were added to the Bill. 

SHRI B. R. BHAGAT:  Sir, I move: 

"That the Bill be passed". The 

question was proposed. 

SHRI BHUPESH GUPTA; Now, Sir, you 
are in trouble, I tell you and only I can save 
you. At 3 o'clock when I said that we should 
have the permission of the House, Mr. 
Bhargava's motion that the debate on the bill 
be continued was passed. Is it right? No time-
limit; it can go on till 5 o'clock tomorrow, day 
after. 

THE     VICE-CHAIRMAN (SHRI 
AKBAR ALI KHAN) :    I have some discretion. 

SHRI BHUPESH GUPTA:    No; no. 
Not at all. You have no discretion as far as the 
Bill, is concerned. 
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SHRI M. P. BHARGAVA: We do not mind 
if you are not irrelevant, 

SHRI BHUPESH GUPTA: Mr. Bhar-gava, 
you have landed him in trouble. I will save 
him. Now, the position is at 3 o'clock the other 
discussion should have started but it was 
decided to continue this Bill, and it will 
continue. The Business Advisory Committee 
has not decided upon any time-limit for this 
Bill. This is not a Money Bill and you cannot 
do so. As Vice-Chairman, naturally you may 
seek the guidance of the Chairman in this 
matter but that is also not there. The 
convention of the House is that as far as Bills 
other than Money Bills are concerned, the time 
is fixed by the Business Advisory Committee. 
Since no time-limit has been fixed by the 
Business Advisory Committee for this Bill, the 
general rule with regard to time prevails. That 
is to say, no time restriction at all. Now, the 
flood gates have been opened for discussion. 
But I will save you. All I say is that the hon. 
Member on that side, when he moved that 
motion, should have anticipated this. Now the 
House has been committed to the continuance 
of the discussion on this Bill but we are 
interested in the oil refineries and, therefore, 
we shall come to that. 

Now, I would ask the hon. Minister during 
this third reading to clarify some point. He did 
not answer many of the points that had been 
raised here and the criticisms that had been 
made with regard to the formation of the 
Management Board. I think the hon. Minister's 
reply should have seriously dealt with the 
criticism that had been made on that score 
because there is a tendency on the part of this 
Government to pack these boards and manage. 
ment committees with their officials. If their 
officials do not have enough jobs, let them 
come and consult us and we can find some 
jobs. Since we are not digging trenches at the 
moment, we will find some other jobs for 
them. If they have jobs, why should so many 
be diverted from that 

kind of work to these boards and committees? 
This Board should be constituted of people 
who have knowledge of such matters, 
agriculturists and others; not the agriculturists 
of the type that we see in the Who is Who. 
Today the landlords call themselves 
agriculturists. We have become democrats; 
therefore, the landlords have started calling 
themselves agriculturists. It is a good thing but 
what about this? I say many Members of the 
Congress Party are more closely connected 
with agriculture and the problems relating to 
agriculture and they should be there even if 
they do not like to take from the Opposition. 
Was it not possible for this Government to 
have Reserve Bank representatives and certain 
other economists plus a number of people, 
public men connected with agriculture who 
would be in a better position to advise them 
subject to overall direction and supervision of 
Government? There should always be an 
expert from the Reserve Bank to look into the 
financial matters or the financial aspects of it. 
Nothing of that kind is done. We abhor this 
idea of filling in these committees and boards 
with officers. I think they are suffering from 
some kind of—I do not know— blind love and 
I think there should be a sense of proportion. 
This Board should have been constituted of 
representatives of the peasants plus some 
economic experts from the Reserve Bank if 
you like. But officials from the different 
Departments of the Secretariat will work here 
and they will ruin the show. It is not a good 
thing and I think criticism on this score has 
been made from this side of the House as well 
as from the other side of the House. It was not 
a partisan criticism. We were not speaking in 
order to take advantage of the situation in this 
matter. In fact we agreed with the other side, 
with many Members on that side, with regard 
to the constitution of this Board. I would ask 
Mr. Bhagat to consult his superior in the 
Ministry and others and find some way to 
appointing public men. knowledgeable men, 
who have direct interest in such matters in  the 
••me of 
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improving agriculture, so that the i committees 
and boards are filled by-such people. We have 
had enough of the officers. You will find again 
so many officers in the refineries also. We will 
come to that later on. They must be either in 
such committees and boards or refineries. If 
nothing else they can get, they go to Birla 
concerns, Tata concerns and other places after 
retirement. Pampering them in this manner is 
not good. I say such committees should be 
constituted in future of people who are better 
men, men who are responsible to the people, 
answerable to the people, we are not covered by 
Service Conduct Rules but are subject to public 
criticism all the time and directly linked with 
agriculturists and so on. These are the people 
who should be in such committees and boards. 
If you do not throw open such institutions for 
the public men to come and co-operate with the 
Government and help the Government, I do not 
know how you can generate the co-operation 
and goodwill at the top in matters such as these. 
This is all that I have to say and I have to save 
you also, Sir, because you are in trouble. 

THE VICE-CHAIRMAN (SHRI AKBAR ALI 
KHAN): I very much appreciate your helpful 
attitude, Mr. Bhupesh Gupta. 

 

 

SHRI P. N. SAPRU (Uttar Pradesh): On a 
point of order, is it permissible for a Member 
to address some other Member? 

THE VICE-CHAIRMAN (SHRI AKBAR ALI 
KHAN) ; I was just going to pull him up. You 
address me, Mr. Ghani. 
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SHRI B, R. BHAGAT: May I take a few 
minutes to reply? I am sorry the hon. Member 
who spoke last again brought in a particular 
State. I can only say that I cannot go into the 
merits or demerits of what he said about a 
particular Stata and what happened there. I am 
only saying that this particular Corporation 
has nothing to do with it. If at all, the Bill 
provides that it will give financing or 
refinancing facilities to good institutions. It 
will see to it that any good, genuine and bona 
fide institution, which is working and which is 
eligible under this Bill to get loans and 
assistance   will be given help. 

As for the point raised by the other hon. 
Member, I am extremely    sorry that he has 
entirely misconceived the point.    He said that 
I should reconsider it as if   whatever I   said in   
my reply about the Board I was    saying 
without  any  consideration.    I     must humbly 
point out to the hon. Member that the   scheme 
of   management   is well conceived at the 
present moment It is not as if only officials are   
there on the Board.   I can only say that if he 
sees the shareholding, how the capital is 
distributed, he will find that the Reserve Bank 
will own 50 per cent of the  capital.   
Therefore,  their  interest is vital and as the 
biggest    shareholders they should have the 
largest say. Not only is the Reserve Bank a 
competent body, it has done   more   than any 
other    institution for    promoting rural credit 
in this    country    over a long period of   years.   
So,    naturally the Reserve    Bank's    
protection    and guidance would be there for 
this Corporation.    That is why    one of    the 
Deputy    Governors of    the    Reserve Bank 
will be  the  Chairman of     the Board of 
directors and then    another director would be 
nominated by    the Reserve Bank.    Then 
comes the Government,  because the money is 
guaranteed by the Government. 

SHRI BHUPESH GUPTA: Mr. Vice-
Chairman   .   .   . 

SHRI B. R. BHAGAT: I am not yielding. 

THE VICE-CHAIRMAN (SHRI AKBAR ALI 
KHAN) : He is not yielding.   Let him 
continue. 

SHRI B. R. BHAGAT: He has made a 
charge that I have replied without considering 
anything. I am only explaining to him why the 
Board is like this. Then, the Government will 
appoint three directors because the Gov-
ernment have a vital interest in it. It 
guarantees the loan and it provides the money. 
Then come the other shareholders. The 
scheduled banks, the Life Insurance 
Corporation     and 
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investment companies and others will have their 
representation.    Then, the non-official element is 
there. The cooperative    societies will    elect    
their directJrs.    One director will be elected by 
the central land mortgage banks. They are the 
persons who are vitally concerned.    Then,    
another    director would be elected by the State 
co-operative banks.   So( these two important 
institutions—the    State    co-operative banks 
having behind them the    apex banks and the 
large    number    of cooperative    societies—will 
be    another structure which will be    
represented. The land mortgage bank, the Govern-
ment and the Reserve Bank will    be there.   They 
are ail vitally interested. This is the scheme of 
things    because the shareholding is not open to 
an individual.    It is only open to    institutions, 
whether they are land mortgage banks  or co-
operative banks or    the Life Insurance 
Corporation.    It is not as if it will open the 
floodgate to representation from    everybody.      
When the Board of management goes    into 
stride, later on we will look into it. We are 
opposed to it that there should be any 
bureaucratisation or officialism, resulting in 
inefficiency or dogmatism or any rigid attitude.    
If    the    work entrusted to this Corporation of 
providing ultimately Rs. 500 crores medium and 
long term    credit in    this particular,    important    
sector of    the rural  economy,  is  defeated,   
certainly we will consider it as we gain experi-
ence.    We will see if in the interests of efficiency   
economy and progressive thinking the other 
elements have got to be    progressive, or if    non-
official elements have got to be    introduced, we 
will consider at that stage.   So fai we have given 
very careful consideration to it and   we   have   
taken    the House seriously,    Members' 
criticisms seriously.   We have tried to reply ii> a 
very serious manner. 

THE VICE-CHAIRMAN (SHM AKBAR ALI 
KHAN): The Opposition also seriously. 

SHRI B. R. BHAGAT: Yes, Members include 
the Opposition. 

THE       VICE-CHAIRMAN     . (SHRI AKBAR 
ALI KHAN) The question is: 

"That the Bill be passed." The motion 

was adopted. 

MOTION   RE   REPORT   OF   THE INDIAN 
REFINERIES LTD. 

SHRI ARJUN ARORA (Uttar   Pradesh) : Sir, 
I beg to move: 

"That the Fourth Annual Report of the 
Indian Refineries Limited, New Delhi, for 
the year ended the 31st March, 1962, laid 
on the Table, of the Rajya Sabha on the 
25th January, 1963, be taken into con-
sideration.'' 

I have in the past paid my compliments to the    
Oil    Ministry for    tha work done in the field 
of exploration for oil in this country.   It is my 
privilege today to congratulate the Ministry on 
setting up the first public sector oil refinery in 
the country and going ahead with the task of   
setting up the second public sector oil    refinery 
in the country. The setting up of these two oil 
refineries in the country is important not only 
because they are in the public sector but also 
because these are the first    refineries    being 
built in India which are    owned by Indians.   
We have other refineries at Trombay and at 
Visakhapatnam. They are foreign owned.    
Their    capital i* foreign.   Their management 
is foreign. They work on foreign crude,    which 
we import at a huge cost.   Profits are also taken    
away to    foreign    land* These two public 
sector refineries at Gauhati and Barauni will 
suffer from none of these handicaps.      They 
are hundred per cent Indian.    Of coutsej the    
machinery is    not    Indian. It is imported. The 
capital and management are Indian.    The 
motive with which they  are running and they  
will run will   be    to    enrich     this    country. 
I    congratulate    the  Indian    Refineries 
Limited    on beginning   this fine 


